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SHRI M RUTHNASWAMY (Tamil |
Nadu) May [ ask the Minister whether !
the exodus fro n East Pakistan 1s onlv
from a particu ar district or from the
mterior ? Is 1t mainly from the border
districts of East Pikistan ? I am asking
this question t:ciuse there 18 a view
held in certain quarters that it 1s part
of the defence policy of Pakistan to
clear the bordir of all mmontv com-
munities 1n orde r to secure their border
If that is a pat of the defence policy
of Pakistan, the-e 1s very lttle that the
Government of [ndia can do by way of
reminding them or by way of protest
or by way of uggesting co-operation
and other methyds. If 1t is a part of
thewr defence p¢ icv, we can do nothing
about 1t except te ask them to send
members of th se minority commu-
nities on the border districts to the
ntertor of Paki tan,

SHRI DINES4 SINGH : According
to our informat »n most of them come
from the village within the jurisdiction
of Dumrai, Ranpaul and Betdaraghat
Police Statton ¢+ Khulna District in
East Pakistan

.q’r Jeaamfy  TIFATOAT S, DfET

T ATIFT =T AT FHT T9°9 g |
)

s\ TeREEn A, @E S gax
J UF yTAT T A IV @, AT FIT FI

[7 MAY 1970 ]

F AT AT A IN HF AT 1 Y
¥ege THRFT @I FT ATHAT FaT TIFT
FT AT 4T, AR T {7 AT3H THER
agr #1 grafaa F97 9v 1 WAl wIET
¥ ‘g’ g $8 AT 4 UF TR
"o 927 FIA AT wifmw & & 5w
FLH F A WL T TRER @ F AW
Harais T TEIAT & | AT IUFT
F FT I | TZ HIFIT FT% T I8
oY fF =t Fegm THRER @1 AGT AT
FATAT, AT A AT o AMZAT F7,
gF ST FT, EH T T FAF TT q AV Aeqe
e wr & faed 5 oag 9T 9,
Fe@T gAT ag w1 AT IFE . . .

st gugarafd ;o TTAT  =mEeAT A !
qF g7 Al wE W AT ) i
5—29R § ;70

qn the Table 130

MY TARITAN ;TR TH AGEL
#T 9HAT B, o Gl FC WA AT
THF I 77 F27 7 T gH@d™ § ITET
AT A #ff g THRET G 77 HIATHATE
T g fF = g A IEA AT

st JeaARf : a=er wF AT g7 1

PAPERS LAID ON THE TABLE

I AUDIT REPORT (1968-69) oN THE
ACCOUNTS OF THE RUBBER BOARD,
KOTTAYAM.

I ANNUAL REPORT AND ACCOUNTS
(1968 69) OF THL STATE TRADING
CORPORATION OF 1INDIA LIMITED
AND RELATED PAPERS
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MOTION FOR ELECTION OF ONE
MEMBER TO THE COIR BOARD
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The question was put and the motion
was adopted.

MR, DEPUTY CHAIRMAN : The
programme of election will be published
in the Parhiamentary Bulletin.

LEAVE OF ABSENCE TO SHRI
BABUBHAI M. CHINAI

MR. DEPUTY CHAIRMAN : I have
to mtorm Members that the tollowing
tetter dated the 30th April, 1970,
has been received from Shri Babubhai
M. Chipai :—

¥ ‘I was planning to come to Delhi
to attend the Rajya Sabha but due
to mild heart trouble, I am bed-rid-
den. * * *
May, I therefore, request you kindly
to request the Rajya Sabha to grant
me leave ot absence from attending
this Session ?”

Is 1t the pleasure of the House that

permission be granted to Shri Babubhai

M. China: for remaining absent from

all meetings of the House during the

current session ?

(No hon. Member dissented)

.M_R. DEPUTY CHAIRMAN : Per-
mission to remain abs2nt is granted.

MESSAGE FROM THE LOK SABHA

THE FINANCE BILL, 1970

SECRETARY : Sir, I have to report
to the House the following message
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received from the Lok Sabha, signed by
the Secretary of the Lok Sabha :—

“In accordance with the provisions
ot Rule 96 of the Rules of Proce-
dure and Conduct of Business in Lok
Sabha, | am directed to enclose here-
with the Finance Bill, 1970, as passed
by Lok Sabha at its sitting held on
the 6th May, 1970.

2, The Speaker has certified that
this Bill is a Money Bill within the
meaning of article 110 of the Con-
stitution of Indra.”

Sir, I lay the Bill on the Table.

THE DEPUTY CHAIRMAN : The
House stands adjourned till 2.00 p.M.
The House then adjourned
for lunch at nine minutes past

one of the clock.

The House reasscmbled after lunch
at two of the clock, the VICE-CHAIRMAN
(SHRI AKBAR ALl KHAN) in the Charr.
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